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PLANNING (SHRI UMASHANKAR
DIKSHIT) : Sir, I beg to lay on the Tahle,
under sub-section (4) of section 18 of the
Post-Graduate Institute of Medical Sduca-
tion and Research, Chandigarh, Act, 1966,
a copy (in English and Hindi) of the Annual
Accounts of the Post-Graduate Institutc of
Medical Education and Research, Chandi-
garh, for the year 1970-71, and the Audit
Report thereon. |Placed in liberary. See No.
LT-3170/72]

PUNJAB MOTOR VEHICLES (CHANDI-
GARH AMENDMENT) RULES, 1971

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
OM MEHTA) : Sir, I beg to lay on the
Table, under sub-section (3) of section 133
of the Motor Vehicle Act 1939, a copy
in (English and Hindi) of the
Notification No.  11935-111(2)-71/29162,
dated 29th November, 1971, publishing the
Funjab Motor Vehicles (Chandigarh Amend-
mont) Rules, 1971, issued by the Chandi-
garh Administration. [Placed in liberary.
See No. LT-3275/72}

ANNUAL REPORT AND ACCOUNTS
(1970-71) OF THE FOOD CORPORA-
TION OF INDIA

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB SHINDE) : Sir, I beg to
lay on the Table a copy (in Enghsh aad
Hindi) of the Annual Report and Accounts’
of the Food Corporation of the India for
the year 1970-71, together with the Auditors’,

Report on the Accounts, under Sub-section(2)
of the section 35 of the Food Corporation
Act, 1964, [Placed in library. See No.
LT-3162/72)

ANNUAL REPORT AND ACCOUNTS
1970-71 OF THE STATE FARMS
CORPORATION OF INDIA
LIMITBD AND RELATED
PAPER

SHRI ANNASAHEB SHINDE : Sir
1 also beg to lay on the Table a copy (in
English and Hindi) each of the following
papers, under sub-section (1) of section
619-A of the Companies Act, 1956 :—
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(i) Second Annual Report and
Accounts of the State Farms Corpora-
tion of India Limited, for the year
1970-71, together with the Auditors’
Report on the Accounts and the com-
ments of the Comptrollor and Auditor
General of India thereon.

(ii) Review by Government on the
working of the Corporation.

{Placed in liberary. See No. LT-3177/
72 for (i) and (ii)]

ANNUAL REPORT (1970-71) OF THE
INDIAN INSTITUTE OF MANAGEMENT -’
AHMEDABAD

THE DEPUTY MINISTER IN THE
MINISTRY OF FDUCATION AND
SOCIAL WELFARE AND IN THE
DEPATMENT OF CULTURE (PROF.
D.P. YADAV): Sir, 1 beg to lay on the
Table a copy (in English and Hindi) of the
9th Annval Report of the Indian institute
of Management, Ahmedabad, for the year
1970 71. [Placed in liberary. See No. LT-
3271/72]

CALLING ATIENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE
COTINUED GENERAL STRIKE IN .
THE KHETRI COPPER
PROJECT

SHRI KALYAN ROY (West Beagal) :
Sir, I beg to call the attention of the Minis-
ter of Steel and Mines to the continued
general strike in the Khetri Copper Proiect
by over 10,000 workers paralysing produc-
tion of copper.

THE MINISTER OF STEEL AND
MINES (SHRI S MOHAN KUMARA-
MANGALAM) : Sir, the Tamba
Mazdoor Sangathan, a recently registered
un-recognised Union at the Khetri Copper
Project served a strike notice on Hindustan
Copper Ltd. on 9th June, 1972 making
certain allegations that the Management
had been hostile and vindictive towards the
office bearers of their organisation and also
alteging that their General Secretary,
Shri R. N. L. Srivastava and Secretary,
Shri B L. Bhatt had been illegally suspen-
ded. The notice also added that the ser-
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vices of Shr1 Y K Gaur Secretary of their
Kolihan Branch had been termunated 1n
December, 1972 The notice demanded
that the alleged 1illegal suspension and
termunation orders on the office bearers
must be revoked and went on to say that
1 view of all this the Union proposed to
call a strike with effect from 11th July,
1972.

The strike 1n Khetri Copper Project
started on 11th July, 1972 as indicated 1n
the strike notice.

Disciphinary action agaimnst Shrt Srivas--

tava and Shri Bhat had been initiated by
the Management following acts of indiscip-
line on thewr part Both of them were
charge-sheeted and given every opportunity
to defend themselves 1n the disciplinary
proceedings mnitiated against them  Follow-
ing the prehminary enquiry, Shri  Bhat who
had been suspended was renstated and a
punishment of withholding of one incre-
ment was imposed on him considering the
nature of the charges of which he was
found guity.

As for Shn Srivastava, the enquiry
against hun dragged on because of the un-
cooperative attitude adopted by him. He
had been suspended on 7 10 1971 and con-
tinued to be under suspension even on the
date of strike  Subsequently, on comple-
tion of the disciplinary proceedings, his ser-
vices were terminated

Shri Gaur was approbationer and his
performance during the period of probation
being found unsatisfactory, his services had
been terminated by the Management 1n
December 1971.

The action taken against these persons
was the subject matter of concihiation
proceeding before the respective Conciliation
cers of the Central and State labour machi-
nery. The Central Gorernment have since
referred the case relating to Shri Gaur (o
the Industr.al Tribunal, Ja pur for adjudica-
tion and similarly the Government of
Rajasthan have also referred the issues
relating to the action taken agamst
Shri Srivastava and Shri Bhat to the Tribu-
nal. Both Governments have also 1ssued
orders banning the strike by their orders
dated 15¢th and 17th July, 1972,
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Hon’ble Members will apprec ate that
action agamnst these individuals has been
taken only for specific reasons, such as
their performance in the undertaking m
the case of Shri Gaur and charges of In-

disciphne against Shri Bhat and Shrt Sri-
vastava  No general issues were raised at
the time the strike began  Whatever the

grievances the individuals may have about
he orders passed against them wnould be
epqrired into by the Tribunal to whom the
matters 1n 1ssue have been referred for
adjudicatton  There 1s therefore, no rea-
son why the stribe should continue, particu-
farly when 1t has been banned by both the
Central and State Governments 1n the wake
of reference of the issues for adjudication.
The Board of Hindustan Copper are cer-
tainly ready to consider and settle any
genuine demand of the workers But 1n a
matter where 1ssues of 1ndiscipline are at
stake, the proper course undoubted'y 1s to
agree to a decision by an imparual adjudi-
cator under the law and this has been
done.

During the last two years, the perfor-
mance of Hindustan Copper Limited 1n
construction and minning work at Khetri
has substantially improved  The Board of
Hindu<tan Copper are hopeful of keeping
to the revised target dates for the starting
of the project, settled in July, 1970 soon
after the present Chairman took charge of
hus office  However it 1s obvious that to
attain this object strict discipline must be
ma ntained 10 the undertaking to ensure
that progress of work 15 not hampered and
consequently the early completion of the
project delayed

Government would like to underline
that the country 1s spending enormous sums
of money 1n 1mporting copper year after
year spending valuable foreign exchange
and the speediest completion of the project
1s of vital importance for the nation

SHRI KALYAN ROY : Sir, I regret
to draw the attention of the House to the
strike 1n this public sector project, because,
as you know, we want the public sector to
grow, we want 1t to flourish and we want
it to expand  But, Sir, I was shocked by
the deliberate sabotage from within by the
top bosses and the strike has reached now
the twenty-third day. But I do not want
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IShr1 Kalyan Roy]

to say anything which will embiiter the
relations because the relations have al eady
been embittered  Sir, Kheiri 1s one of the
projects in which we are very much mnsrest-
ed. But here, unfortunately, thcre s
horrible corruption, 1n efficiency and gastly
nepotism,

Then the entire project has been h: nded
over to the contiactors. More and more
contractors are being appointed every day.
Sir, NPCC was given big contract r of
setting up cocentrators and other fabrn ation
plants. Suddenly, NPCC were pushe 1 out
and the entire contract was given 1o the
Tarapore company. Then the same oatty
was given another contract, without cilling
any open tenders The entire power house
with electrical contract has been hunded

over to the kamams., The permanent weorkers
are idle The Union Jeaders were w-iting
letters after letters, sending registered letters
and sending deputations, to the Union
Minmster of Steel and Mines and 1o the
Prime Minister, saying that this corruption
is gomng on. Please sack Mr Jacob They
wrote In September. Mr. Jacob was found
taking bribes 1n a Calcutta hotel. But no
action was taken agamst Jacob why 1s 1t
that no action was taken agamst Jacob ?

Not only this, This project 1s spending
enormous amounts on computers. Nowhete
n a public sector 1s thete such a heavy

concentration of high paid officers—ovet 450
—and new officers are being taken through
the backdoor every day

MR CHAIRMAN . Mr, Kalyan Roy,
are you giving clarifications or seeking clari-
fication ? Kindly put your question,

SHRI KALYAN ROY : Let me have
my say. I will not exceed the ttme which 1s
absolutely needed. 22 crores production
cost shot up to 34 crores, 34 crores shot
up to 94 crores; 94 crores shot up to 120
crores, And 1f these officers keep the
contractors and allow them to loot the pro-
ject as they are looting 1t today, and if the
workers are so dissalisfled, not a single
ounce of copper metal will come out erther
in 1972 or 1in 1973. The whole production
1s n a mess, When Dr. [{riguna Sen was
presiding over the Consultative Cominittee,
he himself said that he was extremely dis-
satisfied with the progress of the project
and he wanted the Public Undertakings

Committee to deal with that matter. These
officers are sabotaging the whole thing. A
Union was formed (on the 1st of October
but by the 10th leadlng office bearers were
suspended

MR  CHAIRMAN : Please shorten
your question.

SHRI KALYAN ROY Is 1t not
victimazation ? Is it the way for the Public
Sector to behave ?

MR. CHAIRMAN :
you to go on like this , . .

1 cannot permit

SHRI KALYAN ROY : Not a single
worker dare to became an office-bearer May
I ask Mr Kumaramangalam on question .
Why are there ull today no Works Com-
mittees 7 Why are there no Works Com-
mittees ? Is 1t a public sector project ? In
this project, 10,000 workers are working
but there 1s no Works Committee. Why ?
Why s there no hospital for the contractor
workers m that area ? If a worker there 1s
mjured or loses his leg or eyes he 1s dented
medical 1acilities. Five thousand Rajasthani
workers, poor landless labourers, do not
get medical facilities...

MR CHAIRMAN . All right.

SHRI KALYAN ROY : Last question.
Is it not « fact that contractors® workers are
not getting any benefits ? Mr Kumaramnn-
galam, you are talking about iabour laws 1n
Tamil Nadu. Wiy are you silent about
what 1s bappening n Khetri project ? 1 do
not want to embitter any more the relations
between the workets and the management,
which are already bitter We are prepared
to settie on any basis, through any arbitra-
tor, any Membet of Parhament or anybody,
but we cannot allow . . .

MR. CHAIRMAN: Please sit down . . .

SHRI KALYAN ROY : We cannot
allow vitimisation tn this shameless manner
by these officers who are ruining the pro-
Ject, together with these contractors.

SHRI S. MOHAN KUMARAMAN-
GALAM : Mr. Chairman, I have always
admired the facilities for use of adjectives
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and I have also admired the adjectives
used by my friend today. I do not propose
to deal with the adjectives but I would deal
with the questions that he has asked.

Firstly, so far as the question of the
strike wuself is concerned, the hon Member I
think should appreciate that no demands
have besn made in respect of the strike
except 1n relation to the action taken aganst
these threz employees. The other matters
which he has referred to in lus speech are
not mentioned 1n the strike notice and do
not form part ot the demands of the
workers tn relation to the strike.

SHRI KALYAN ROY : They wrote
hundreds of letters to you about corrup-
tron ., ..

MR. CHAIRMAN : Please sit down.

SHRI S. MOHAN KUMARAMAN-
GALAM . Secondly, he has asked about
the formation of the Works Committee No
demand has been made by the Union as a
part of the demand n relation to the strike.

SHRI KALYAN ROY : Works Com-
mittee has got t be there even if they make
a demand or .ot Deliberately you are
preventing the i{ormation of the Works
Commuittee . . .

4
MR. CHAIRMAN : Yes, yes, Mr.
Kalyan Roy, pl ase sit down.

SHRI S, 1OHAN KUMARAMAN-
GALAM . Th hon. Member I thik wil
remember that 1 ¢ matter of public npor-
tance to which 1 has drawn attention s the
continued gener | strike , [ am dealing with
that, So far a, .he other question t.at he
has raised regar ing medical facilities all the
medical facilitie that are possible are being
glven to the contract workers. Thev have
been getting the facuines and doctor In
addition, where ae contractors pay, w. also
take them into tae hospitals, It is not
correct to say th:t a public sector organisa-
tion was pushel outin order to benefit
somebody. If e hon Member will come
for a discussion v'th me, 1 can show io him
all the correspor Jence regarding the .iarter
which shows that at that time very unfortu-
nately the NPCC was not able to fultal s
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commitments and it was only after the
termmation of the contract of the NPCC
that we have been able to make progress.
My predecessor, Dr, Triguna Sen, 1s kindly
nodding his head 1n agreement because it
happened quite some time back and it was
with very very great reluctance that ulti-
mately the Department of Mimes came to
the conclusion that there was no other
alternative than to ask once more for tender
and then fix up or new contractor who can
do the work properly.

So far as the order ofhe CISF is con-
cernad, that was done on the 10th August,
1971 nearly a year ago, and that has got
nothing to do with the strike that has taken
place recently. All I can say regarding the
strike 1s that the three demands are in
relation to the action taken against these
three different office-bearers of the union.
Now, we had agreed and even before the
strike took place we were prepared to refer
1t to adjudication which has now bgen done.
Normally, any management which has come
to a conclusion bona fide on the basis of
whatever was done by the employee, charge-
sheet 1ssued, opportunity given to him to
explain, enquiry proceeded with, findings
given, cannot g» back on that. If what s
done 1s v/rong or 1f the Tribunal will decide
that 1t 1s wrong  But, if the management 1s
not prepared to enforce discipline, then
surely no project including the Khetr1 project
will be able to come forward towards
complition,

SHRI KAIL YAN ROY : You have heard
me pa iently and I have heard you patiently,
I bave a-ked vely specific questions and see
what replies h. has given to the same I
asked wteiher it was not the fact that the
contract workers were denied medical faci-
lines and he ha said that if the contractors
pay then they are given medical facilities;
otherw'se not. This shows that you deny
them the medical facilities. Then, my
second question was about M/s Kamanis
All the electricil people are now sitting
dle ..

MR, CHAIRXMAN : Please sit down.

SHRI S. MOHAN KUMARAMANGA-
LAM Mr. Cnairman, 1n  any pioject the
responsibility of what I would call the pro-
Ject authorities towards contract labour 1s
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[Shri 8. Mohan Kumaramanglam]

not the same as the responsibility of the
project authorities to their own labour.
Contract labour is labour employed by the
contractors and it Is impossible for the pro-
ject authorities to take on all the responsi-
bility regarding contract labour. What we
try to do is we make these facilities availa-
ble and we do not try to insist that the
contractors really provide the facilities to
enable their labourers to be looked after
properly.

SHRI KALYAN ROY But why
Kamani was given a contract without open
tenders ?

MR. CHAIRMAN : That is all right.

sitady |ewt gAY FIEA (WS-
TqIR) © qEAR AT, ¥IS giar qaf-
Frwar frq <@ ¥ FTR FT W §, 999
s asr fasgraas arg g Wy e
el ar ag & f afsas ¥32T 819 gC
ot @zt w1 Wt AAIHE §, 3g 9fs ¥ JaaT
¥ fagar@ Ag) $AT 1 IEF! T AZ §
fr I7gin gl & WX F AR FI4 F 3F-
Z) FY ] 3@ 8, F(E d2d F & @7 § )
g 5 qfsqrd I F 9T AW AIGY
FI9 3 & A1 99T 7 A [T g §
f guT &+ AIFIT T AFCASAAT gL Q&
wag ¥ N9 60 T FiE w2 7 4fy fxa
Y §; woifd wigaes &1 w3 g fw
fores @A &, afe ager feafs 77 3
fr ot garR agl & ATgAY /IWE §, N
gxre-Nifsg @vr 7y §, ag o &, ag
fegog BT AE) &, THIW & FIN FW
o go &, 9% Arg 9% 60 dar wfy fza
Fig 2T afeatar § 431 3 1 gHY g@s
q1F ag §...

sy autafa ; wd oro g3 HAY |

Al seRt Fard 7 wEF N &
2\ gau 9z gg § fF W agh 9T drar
g AT & AT, AT w1 94T AL |
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A FeNg FTEH F GF § GO TS
TgT &, FA1 IFA FIE WaAgL WGl FAT 2,
1 3q% &Y wyar gl fear sar & 0 &
T & #¢ ¥ g7 wat fEAr Sm@ar g
F1E $FY qFz A0 A8 §, @y A g\
TEA &7 77T AGN § ML AT ¥ qET FT
qF7T 75 g |

zafad § oy fadgs &0 5 =9
A qR-AfRIT R FM AT | §EATS
AT A gwg § gAIU Usdg FFEAF B
w1 wS g Fwasg qar §F )@ §)
T wrd Faq Hawdz o gfaga & A
F & wq 997 [EAfEIT FY 39 FTF

ag "rAAT geer 3 qt ag gardr afediaar
FIH FIA A |

SHRI S. MOHAN KUMARAMANGA-
LAM : Mr, Chairman, I appreciate the
concern of the hon. Menber about what
is happening in Khetri. I would like to state
most categorically that it is not correct to
say that the management does not believe
in public sector. In any project there are
always a large number of contract latour
because the construction by and large is
done by labour belonging to contractors
who come merely to finish the work of
construction. The project authorities do not
engage labour themselves for the purpose of
construction all the more so because other-
wise at the end of construction they will be
faced with a large number of surplus labour.
Even in a major construction project like
Bakaro where there are some 50,000 to
60,000 workers there are 50,000 to 60,000
workers under different contractors and
that is bound to be so. I can only say that
so far as the change of the contract being
taken from a public sector organisation and
transfened to private sector I have already
explained the position when I was answer-
ing Mr. Kalyan Roy that it was because of
the unfortunately bad performance of the
public sector organisation, So far as the
question of hospital, drinking water and
such other things are concerned, the manage-
ment does try to do its best to see that the
contractors fulfil their duties to the labour
whom they employ. 1 entirely agree with
the hon. Member that this strike is certainly
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very much against public interest and we
would like to see the end of it as early as
possible. That 15 why despite the manage-
ment having been convinced that the action
it has taken agamnst the three individuals
1s entirely justified it was ready to have 1t
adjudicated upon by an independent tribu-
nal and now the matter 1s before the tribu-
nal for a decision  And I think that is the
fairest way to settle the whole affarr., I
would certainly appreciate if the hon. Mem-
ber can help towards a settlem=nt.

sfradt desT gwrdt 7 Traw : 60 §3
gfa daT qanrAr I GIHre A &7 IaF
TR T AT FO AG FLA !

SHRI S. MOHAN KUMARAMANGA-
LAM : I am not aware of any sixty paise
being charged by the contractor per person.
I know that the minimum wage fixed by the
Rajasthan Government for payment to con-
tract labour, to this type of construction
workers, 1s 1 think Rs. 325 a day and
what 1s being paid by the contractors in
Khetr1 1s somewhere around Rs, 4/- a day,
but I am not aware of this sixty paise prob-
lem. If the hon Member wishes to know
I shall investigate it and inform her but
thatis not a demand connected with the
strike at all.

SHRI BABUBHAI M. CHINAI {Maha-
rashtra) : Mr. Chairman, Sir, I am very
glad that after so many years [ have found
a Minigter who has shown the guts to see
that discipline n a public sector industry is
mamtained. Mow, Sir, this project came
into being 1n 1566 ; we are in the middle
of 1972 and we do not know whether even
by 1974 this iarget of 31,000 tonnes of
copper or 2 lakh tonnes of superphosphate,
etc, will be fu!lilled. Under these circums-
tances [ hope ae hon Minister will assure
us that he means discipline, he means pro-
duction and that he will fulfil the date of
targets 1n spite of the fact that the s iike 1s
gomng on. Th strike will no doub: delay
but, in order :hat for all time to come
there 1s discipline maintained and produc-
tion targets are also touched, 1 hope
Government will take necessary action so
that public money s not wasted by delaying
this project.

SHRI §. MOHAN KUMARAMAN-
GALAM : Sir, I bhave no bhesilation m
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assuring the hon. Member that both the
Management and the Government are
interested to see first of all that discipline
1s enforced and secondly that production 1s
kept up and we go as fast as we can towards
completion of the project, but 1 would also
like to underline that the Government is
interested 1n  seeing that justice 1s done to
the workers, and 1s confident that justice 1s
being done

SHRI NAND KISHORE BHATT
(Madhya Pradesh) : May I know from the
hon. Minister whether there are reportedly
cases of coercion, mtimidation and assault
on mnocent workers ? If so, I would hike
to know what steps are beimng taken by the
Management to give protection to them ?

SHRI S, MOFAN KUMARAMANGA.
LAM Naturally the Management 1s making
eveiy effort to see that those workers who
want to work are given protection. There
are charges and counter-charges on one side
and the other about police misbehaviour,
workers® misbehaviour, mtirnidation, and so
on. but I have no doubt that ultimately
things will sort themselves out,

SHRI MONORANJAN ROY (West
Bengal) : I find here that Tarapur Company
of Farakka notoriety because they have
failed to fulfil the contract 1n Farakka, the
contract of digging the canal. That 1s why
water 1s not coming from the Ganges to the
Hooghly river. That notorious contractor,
he has again beep given a contract here.

MR CHAIRMAN Kmdly put your
question.

SHRI MONORANJAN ROY Why
that coniractor was chosen here ? And that
contractor has got the notoriety of dealing
with the workers 1n a way which 1s un-
becommg of India in this situation. In
Farakka he trcated the workers in the same
way he is treaying them here. My second
question here.

MR. CHAIRMAN : No second question
Only one question

SHRI MONORANJAN ROY :
Calling Attention.
point at all.

This 1s
I have not come to the
My question 1s . . .

MR. CHAIRMAN : You have put your
question.
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SHRI MONORANJAN ROY Govern-
ment cannot avoid the responsibility of
setthing the dispute.

MR CHAIRMAN Please sit down.

SHRI MONORANJAN ROY ... by
sending 1t to the Tribunal

MR. CHAIRMAN : I have allowed
only one question . . .

SHRI MANORANJAN ROY : Now I
am asking . ..

MR. CHAIRMAN Then you sit
down 1if you have put a question.

SHRI MONORANJAN ROY : I will
put a question now.

MR. CHAIRMAN . No more now.

SHRI S MOHAN KUMARAMANGA-
LAM : Mr Chairman, Sir, I am in some
difficulty because 1 came here prepared to
deal with the matter of urgent public
mmportance relating to the continued gene-
ral strike. I did not know [ will have to
go into Tarapur’s history and remember
what happened at the time of the Farakka
barrage .

MR. CHAIRMAN : You need not
answer that.

SHRI §, MOHAN KUMARAMANGA-
GAM ; There 1s no other question on the
agenda except that.

SHRI S MOHAN KUMARAMAMGA-
LAM He started with Tarapore. Tarapore
has nothing to do with 1t,

SHRI MONORANJAH ROY: My
question about workers. . .

MR CHAIRMAN : He has answered
the question.

SHRI KALYAN ROY : On a pont
of order Mr Monoranjan Roy 1s absol
utely relevant It s at Tarapore’s nstigation
that these people have been victimised and
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Mr. Mohan Kumaramangalam 1s defending
them,

SHR! S. MOHAN KUMARAMANGA-
LAM : This 1s a clever figment of Mr.
Kalyan Roy’s imagination Nobody has
ever made the allegatioa either orally or on
paper till the moment he opsned his mouth
just now saving that Tatapore is responsi-
ble Every other allegation under the sun
has bsen made, but not this one.

SHRI MONORANJAN ROY : I want
to ask one question .

MR. CHAIRMAN : I will not allow

it

-

SHRI MONORANIJAN ROY : You do
not allow me This 1s Calling Attentton.

How can you say that I cannot ask ? I
want clarification.

MR CHAIRMAN : He has
clartfication.

given

SHRI MONORANJAN ROY : My
question [ could have finished by this
time.

MR. CHAIRMAN : Kindly sit down,

SHRI YOGENDRA SHARMA (Bihar) :
I am sorry to state that the hon, Minister
has taken a very technical view of the whole
sttuation, Instead of taking a realistic view
of how to end the strike. The strike 1s
agathst the national interest, which the
Khetr1 Copper project 1s supposed to be.
Now, three office-bearers of the Thamba
Mazdoor Sangatan have been suspended on
the supposed charge of indiscipline Now
Sir, we know that public undertakings . . .

MR. CHAIRMAN : Kinlly put your
question.  You are not putting your ques-
tion.

SHRI YOGENDRA SHARMA * I am
Just remmnding the hon. Minister whether
he knows or not that the Public Under-
takings Committee had made an adverse
remark against the management giving spe-
cific cases where the contracts had been
given to contractors in  violation of all rules
and norms. So, if the charge of indisci-
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pline is to be levelled. It has to be levelled
against the management. It is the manage-
ment which is responsible for draining the
public exchequer. Even after six years I do
not think we are anywhere near completion
of the project.

MR. CHAIRMAN :
down.

Now, please sit

SHRI YOGENDRA SHARMA : My
question 1s this. Will the hon. Minister take
appropriate steps fo see that the charges
against the management, the charges coming
from the Public Undertakings Commuttee,
charges coming from the unions and the
charges coming from the wy-kers are gone
into and an enquiry i1s made ? Secondly. . .

MR. CHAIRMAN : I
you only one question .,

have permitted

SHRI YOGENDRA SHARMA : It s
a very sertous question and wa are all
concerned at it [ am sugzgesting to the
hon, Minsster how to do 1t.  Onc of the
ways to do it is, let there be a thorough
enquiry into the malpractices and corrup-
tion from which the whole managemert 1s
suffering.

SHRI S. MOHAN KUMARAMANGA-
LAM : The hon. Member asked me,
first of all, whether T am aware of the fact
that the Pubhic Undertakings Committee has
made adveise remarks agamst the Khetri
management. So far as I rememher—
subject to correction— the remarks were
made 1n relation to the work of the Khetri
management prior to 1970. In Febcruary,
1970 a new Chairmin was appointed and
most of the senior officers in the project
have also been appointed after 1970  The
revised schedule for the construction of the
project was settled 1 July, 1970 and we
still have hope that we will be able to keep
to th: schadule Of course, as the hon
Member who spoke earlier pointed out, 1t
is possible that the strike may delay 1t by,
say, a moaih or two, but we will ty and
pull that up also  Secondly, the hon
Member asked me whether contracts had
been given, in violation of the rules, to
Tarapore and Company That is not correct.
The contracts were given following the
regular procedure and [ would earnestly
request the hon. Member, if he has any
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material— (Interruptions) 1 do not yield—
with him beyond the hberal use of adjectives
to provide me with that material, 1n which
case I will investigate the correctness or
otherwise of the allegations, but the mere
use of adjectives does not prove any fact
because fact is something separate from
an adjective, Thirdly, regarding the
charges against to management, he has not
given me a single charge till now. If he
would kindly indicate concretely what are
those charges together with whatever facts
he may have...

SHRI YOGENDRA SHARMA :
What 15 that, why  does he
say no charge has bzen given ?

Spectfically 1t has been satd that Mr. Jacob
was caught red-handed. He says no speci-
fic charge has been given.

SHRI S MOHAN KUMARAMANGA-
LAM: | must protest with the greatest
of respect to the hon. Member against
charges ol mismanagement, corruption, and
so on, being freely levelled 1n such a general
and vague manner.

SHRI KALYAN ROY : We are giving

SHR!1 S. MOHAN KUMARAMANGA-
LAM : If any concrete facts are there, 1
would most earnestiy request the hon. Mem-
bers to give them to me and 1 will 1nvestr-
gate them. Til now, till date, till the
moment . (Interruption)...I am on my legs in
this House. Till this very moment not a
single concrete charge has been given to me
about the conduct of the management
involving mivla fides on their part on the
basis of which [ should take any action
agamnst them for so called indiscipline. If
there are any such, kindly give them to me
and 1 will look mnto them and see what is to
be done.

SHRI KALYAN ROY : I can lay the
paper on the Table of the House.

MR CHAIRMAN:
Mr, Kalyan Roy.

Please sit down,

SHRI S MOHAN KUMARAMANGA.
LAM : Laying the paper does not advance
the argument either.
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SHRI BHUPESH GUPTA :
strong views on this.
Duration Discussion on this.

We have

MR. CHAIRMAN : Please sit down.

SHKRI S. MOHAN KUMARAMANGA-
LAM : I am perfectly confident that the
management of Hindustan Copper to my
knowledge has conducted its work during
the last two years, after the new Chairman

was inducted by my predecessor, honestly and
efficiently. There are always difficulties in
trying to bring up a project of this character,
difficulties of a technical character, difficul-
ties of an administrative character, but I
have no material with me on the basis of
which U can say I can charge them for
indiscipline. Hon. Members must be aware
that recently on the basis of the initiative
taken by the management itself a particular
high ranking officer in the project was trap-
ped by the CBI and now a case is proceed-
ing against him and is pending against him.
(Interruption) Act on facts rather than talk.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Mr. Chairman, | want to say
that the management of Hindustan Copper
has done exceedingly well during the last
two years, It should be placed on tte
record of the House in order to avoid ary
misgiving about th:s particular undertaking,
1 agree with my friend that there should te
better labour relations in that public undei-
taking, and so far as 1 know even the
union leaders have no charges against the
Chairman of this particular project. There
are certain misgivings between the workers
and the nmapagement, and I request
the Minister to wuse his good offices to
invite labour leaders and the management
and to see that this unfortunate situation
ends immediately. Whatever charges have
been levelled by my hon. friend, Shri Yogen-
dra Sharma and others, those are the stories
of the past and we should r.ot run down the
public undertaking for what happened three
or four years back.
the country and by this House that Hindus-
tan Copper is one of the rare units among
the public undertakings, which has actually
done something during the last two years,

MR. CHAIRMAN :
question,

All right. Last

You allow a Short |

It should be known by
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SHRI CHANDRA SHEKHAR : He
has referred to adjudication, but the workers
are afraid that it may take years. Will the
Minister invite the management and the
workers by using his good offices and see
that, if possible. arbitration or some imme-
diate process is evolved whereby their griev-

vances are met and something is done to
avoid further difficulties ?
SHRI S. MOHAN KUMARA-

MANGALAM : I am grateful to the hon,
Member for the suggestion that he has made
just now, I do not think it will be proper
for me to make any commitment on behalf
of the management who after all have to
manage the undertaking. But from my
knowledge of the approach of the manage-
ment to the preblem, I am quite confident
that they will be prepared to discuss any
reosonable solution to the problem which
may also include arbitration or anything of
that character. I know that even before
the strike took place, before the matters
were referred to adjudication, they had
offered that they be referred to adjudication,
and 1 do nol think in principle there will
probably be objection to referring to
arbitration. 1 am thankful to the hon.
Member for the remarks that he has made
about the management. I would like to
endorse them myself, I know that there
has been considerable improvement in the
Khetri project in the last two years, If the
hon. Members opposite who have spoken
on this motion could help to bring about an
amcable solution of this dispute, certainly
it will be beneficial to the workers and the
proj;ct.

st A FEaT (392 w3w)  =fwq,
# g SAAr SrAar g g 5 oFar 7g
arq @§) € f& usdia wady giar Awgy
a9 a1 S gfaaa @ ag w1 g g,
¥ gfefauds 4t AT gearfeat «t
fewiza 2 f5 @@ AT & fao sfiarag
#1 fegeze fpar s, fae wg & faars
ST A1 & 9uHT @ fwar g M o
T3 &1 1 efaaaa a1sT g sam faggr
frar sira | fAo  «NatEag @ q}ﬁrqa )
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UF 38T ¥ AT 9T I 0F gEQ
gfaq ga1 &Y § st wfwfaeEs @ o s,
2. 7. 9§ fam oy & ar mid s
FWE | agwac d f& ag ;1 fwo
=rarEgy g g food <t e §oF & ae
g8, 19, Ay @S wWE YaEw e
gfoggafas F@ g4 sa 1@ & IR
gax shefaufas &1 feam & fog
g a @is At af § A oF gEd
afqaa gaig af g faadr go aifefess
qiEts Y |91 § | A § gg STAAT J1gdn
g fF Far a0t &Y 57 1T %1 733 g4
FATHZ F1 ST FHIA A7 AR NTIAT 48
W@ or Q¥ /1% 93 Jg AINAT EI5F
# wd &, @il Iw @nis )  @w FW
ara & g A1 9ga w1 gfqaa o ar A
qaqr &% A gEd FfAaT #1 geaar
F1 Aegrga a8y fagr qrgar

SHRI S MOHAN KUMARA.-
MANGALAM . I think the hon Member
has got shightly confused about the facts
probably beciuse all of them are not avalil-
able to him The recognised union as
represented by the workers 1s one that 1s
affiliated to the Indian WNawonal Trade
Union Congress and that union has not
supported this strike, but on the contrary
has opposed it So far as the present union
1s concerned, I am not aware whather 1t 1s
actually affibated to the All India Trade
Union Congress. But 1t 1s an unrecogaised
union and 1t 1s teue that Shri Srivastava
who 1s the general secretary of that umion,
according to the manageme:nt aand according
w0 the findings and enquuies against him,
had acted in an indisciplined ma1ner and
that 1s why action was taken against him
Bat I do not want to go into all those
details here I do not think 1t wudl be proper
The matter has been remitted to a tribunal
and the tribunal will adjudicate upon the
correctness or otherwise of the decision of
the management and I thmk 1t would be
only proper that the tribuual should be pro-
mitted to do so uatrammn:tled by any re-
marks made by me

SHRI DWIJENDRALAL SEN GUPTA
(W2t Brazah C1z a>y Mise hu
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repeatedly spoken about the necessity for
mamtaining discipline 1 an industrial 1nsti-
tution  There 1s no difference of opinon
so far as that 1s concerned Possibly, the
whole House will agree on that. But the
pount 1s this whether there was any colovr-
able exercise of the management’s function
in the name of taking disciplinary action
against the three leaders of the workmen
who were « harge-sheeted or dismissed For
this, 1t 1s necessary to ascertain whether the
three persons who were charge-sheeted or
dismussed were subjected to the same follow-
ing the allegation of Mr. Jacob’s taking
bribe  Thuse two things have got to be
considered together. There was a complaint
agamnst Mr Jacob of taking bribe and if
mmmediately thereafter you pick up these
leaders of the workers for charge-sheeting
and suspension, then the conclusion becomes
wresistible  that  whatever mught be the
contents of the allegation, that was not bona
Jide and amounted to a colourable exercise
of the management’s function. What has the
Muasster to say about it ?

MR. CHAIRMAN : Only one question.

SHRI DWIJENDRALAL SEN
GUPTA : Yes, only one question The
Calling Attention motion says that 10,000
workers paralysed production If the persns
were really suspended on grounds of mn-
discipline on the 10th how 1s it that 10,000
workers supported the 1indiscipline and
paralysed the project ? That 1s my question.

SHRIS MOHAN KUMARAMANG-
ALAM So far as the first question raised
by the hon’ble Member s concerned, I
would hke to say that allegations of corrup-
tion were made agawnst, 1 think, Mr Jacob
and other officers, not against Mr Jacob
alone, even prior to th: actioa berug taken
against Sh 1 Srivastava  Bat unfortunately
the cause and effect are not always so
simole to locate because so far as Mr.
Srivastava s concerned thz charge was in
relation to a spzacific ast of indiscipline, and
that spazilic act of indpeipling was inquired
mto and the fiiding was given  Wasther
that was right or wrong or whether 1t was
mila fide, waic1 s2ens to bz the implication
contan:d m tha hon’ble M2 nbar’s statemant
ths tribunl s gying o it.  If mala fide
it woald be set asids But so far as the
effzcts ate conzernad, whica are 1n my
possesston, [ have absolutely no doubt that
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he action taken against Mc Srivastava wa$
serfectly bona fide Ultimately 1t 1s a matte®
or the tribunal to decide

Secondly, the hon’ble Member asked
ne . How is it that 10,000 people jomned
1 strike 7 Does 1t not show a not very
happy state of affairs ? 1 think the manage-
nent itself 18 quite conscious of the fact
hat a strike taking place on issues like this
)r any other 1ssue 1s not a happy thing
Therefore, they will certainly examne to
what extent therr policies have contributed
o 1t, how they should impiove their work
ind see to 1t that such strikes do not occur
1gain But you will appreciate that these
things are not always solely in the hands of
the management There are other gentle-
nen and other forces at play who dlso act
n a way which may not contribute towards
he health of the project That also plays
ts own part Therefore, tt 1s not rerely a
juestion of 10,000 people gomng on strike
sut also of other individuals coming nto
yperation for their own reasons which have
iso contributed towards this unfortanate
1tuation

4 ————

MOTION FOR EI ECTION TO THE
NATIONAL SHIPPING BOARD

THF MINISTER OF STATE IN THE
JEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
yHIPPING AND TRANSPORT (SHRI
DM MEHTA) Sir, I beg to move .

“That in pursuance of clause (a) of
sub section (2) of section 4 of the Mer-
chant Shipping Act, 1958 (44 of 1958),
read with sub-rule (2) of rule 4 and
rule 5 of the National Shipping Board
Rules, 1960, this House do proceed to
elect, 1n such manner as the Chairman
may direct, one member from among
the members of the House to be a
member of the National Shipping Board
in the vacancy caused by the retirement
of Shri Lokanath Misra from the mem-
bership of the Rajya Sabha on the 2nd
April, 1972,

The question was put and the motion
was adopted.

MR CHAIRMAN The programme
ir elecuon to the National Shipping Board
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will be published 10
Builetin

the Parliamentary

MOTION RE. AGREEMENT ON BILA-
TERAL RELATIONS BETWEFN INDIA
AND PAKISTAN, SIGNED AT SIMLA
ON 2ND JULY 1972

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH) :
Sir, I beg to move

“That the slatement made m the
Rajya Sabha on 31.7.72 regarding the
Agreement on bilateral relations between
India and Pakistan, signed at Sumla on
the 2nd July, 1972, be taken into
consideration,”

Mr Chairmzn, Sir, I have no intention
to make any furtber statement today and
in order to accommodate the hon’ble
Members who, I know, are anxious to par-
ticipate 1n this debate, 1 would not Iike to
take any more time 1 have already made
a statement gwving the salient features of the
Simla Agreement when I placed a copy of
the Simja Agreement on the Table of this
honourable House With these words I
commend this motion for adoption,

DR BHAI MAHAVIR (Delhi) © Sir, I
move :

1. “That at the end of the Motion,
the following be added, namely :—

“and having considered the same and
noting that .

(a) the Agreement fails to assure
‘duiable peace’ which the Prime
Munister had solemnly promised to
obtan through a ‘package deal’ with
Pakistan ,

(b) *bilateral negotiations’ and
‘causes of conflict which have kede-
villed the relations between the two
countries for the last 25 years shall be
resolved by peaceful means’ men-
tioned i the Agreement have lost all
meaning after Prestdent Bhutto’s
declaration n the National Assembly
of Pakistan that he was free to raise
the Kashmir 1ssue 1 the U N, 0.,



